
IBetween: I

Vaddadi Mona Sree,'D/o Vrddrdi Venkateshwar Rao Aged about 
-24 

years,
Occ.student R/o H.No 1-1-52, Main Hospital Area Kothagudem, Khammam

I+IIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE TWENTY NINTH DAY OF NOVEN/BER
TWO THOUSAND AND TWFNTY FOUR

I PRESENTI
)

I

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
i AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

I

WRIT PETITION NO: 33591 OF 2024

District

[ 3418 I

...PETITIONER

AND

1. The State of Telangana, Rep. by Principal Secretary, Medical and Health
Secretariat, at Hyderabad.

I
2. Sri Kalogi Narayan Rdo University of Health Science, Warangal District'

I

3. The Convenor, Kalogji Narayan Rao University of Health Science Warangal

I
Med ical Science, Ghatkesar, Ranga Reddy District

...RESPONDENTS

226 of lhe Constitution of lndia praying that in the

e affidavit filed therewith, the High Court may be

pleased to issue a Writ or drdur ror" particularly one in the nature of mandamus

declaring the non action of the respondent No 2 and 3 , as uncon stitutional ,

illegal and arbitrary and colrsequently direct the Respondents No.4 to permit the

petitioner to attend tfre coLnseling under basing on the allotment letter dated

18110t2024 by the respondlnt no + by accepting the funds by allotting the MBBS

seat by condoning the delaf if anY.

Distrlct

4. Neelima lnstitute of

Petition ,no"r. nrti"fi
circumstances stated in til



lA NO: 1 OF 2024

Petition unde,r Secticin 151 CPC praying that in the circumstances stated

in the affidavit filed in supiort of the petition, the High Court may be pteased to

direct the Respond ent No.i +, to permit the petitioner to attend the counseling

under basing on thr: allotm6nt letter dated 1B/10/2024by the respondent no 4 by

accepting the funcls by condoning the delay if any.
I

Counsel for the Per ition"r'lSRl toVlttEET KUMAR SHARMA
I

Counsel for the Rer;pondefit No.1: Gp FOR MEDICAL HEALTH FW
i

Counsel for the Rer;pondent No.2 & 3: SRI A.PRABHAKAR RAO,
I SC FOR KNRUHS
I

The Court made th() following: ORDER



;---------v

.,,

TIIE HON'BLE THE CHIEF JUSTICE ALOK ARADTIE
AND

TIIE IION'BLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION No. 33591of 2024

ORDER: lper the Hon'ble the Chief Justice Alok Aradhe)

Mr. L. K. Sharma, learned counsel appears for the

petitioner.

2. Learned counsel for the petitioner submits that the issue

involved in the Writ Petition does not survive for

consideration on account of efflux oftime.

3. The Writ Petition is therefore dismissed as infructuous.

Miscellaneous applications, if any pending, shall stand

closed. There shall be no order as to costs.
-'t

SDI P. PADMANABHA DY
ASSISTANT REGIS RAR

//TRUE COPY//
SECTION FICER

'1 . One CC to SRI LOVANEET KUMAR SHARIVIA, Advocate [OPUC]
I

2. ONC CC tO SRI A.PRABHAKAR RAO, SC FOR KNRUHS [OPUC]
I

3.TwoCCstoGPFoRMED|CALHEALTHFW,HighCourtfortheStateof
Telangana at Hyderabad [OUTI

4. Two CD CoPies
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HIGH COUR-T

DATED: 291111202

ORDER

WP.No.33591 ot 2024

i

DISMISSING THE WRIT PETITION

AS INFRUCTUOUS,

WITHOUT CCISTS
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